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CONSTITUTION (AMENDMENT)
BILL

(Amendment of articles 19 and 326)
by Prof. Madhu Dandavate,

MR, DEPUTY SPEAKER: Now
Prof, Madhu andavate.

PROF. MADHU DANDAVATE
(Rajapur): I beg to move:*

“That the Bill further to amend
the Canstitution of India, be taken
into consideration.”

Tnig Bill seeks to reduce the voting
age limit from 21 years to 18 years.
This is not a proposal that js quite
new. In fact a very fruitful discus-
sion had taken place in this country
in various forums to see that the
power of the youths is properly utili;-
ed in our legislatures; and that Iis
why, as early as in 1970, this jgsue
was actually referred to the Commit-
iee on Petitions: and the Committee
on Petitions have already recommend-
ed that the Constitution should be
suitably amended so that young peo-
ple who are beween 18 tq 21, who had
been deprived of the opportunity to
cast their votes in elections to various
legislatures, Centre as well as States,
are afforded thig opportunity. But.
unfortunately, the problem remained
pending. It was a matter of great
satisfaction that one of the towering
personalitieg of this country, Shri
Jayaprakash Narayan had set up an
expert committec for eloctoral reforms
in the existing elecloral law and that
committee had already recommended
that the youngeslers of the age of 18
should have the right to cast their
votes, exercise their franchise so that
the youth power can be effectively
reflected in the democratic process ip
the country. There are so many
abjections from certain quarters for
reducing the voting Ilimit from 21
vears to 18 years. So. whenever ji is
convenient, the illustrationg from a
number of countries are quoted:
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whenever it is inconvenient all those
precedents gre completely lost sight of.

With your permission I would like
to give the names of those countries
which have already accepted the vot-
ing age as 18 years. They are: Uniteq
Kingdom, U.S, Italy, France, Portu-
gual, Argentina, Brazil, Bulgaria,
Canada, Costarica, Czechoslovakia,
Finland. German Democratic Repubilic,
Federal Repblic of Germany, Hungry,
Israel, Pakistan, Poland, Romania,
South Africa, Sri Lanka, Sweden and
some other countries have already re-
duced the age limit far voting from
21 years to 18 years. In some of the
countries the youths had to carry on a
consistent crusade in favour of chang-
ing the age limi¢ for voting and ulti-
mately they succeeded. In a country
like America, for almost half 5 cen-
tury, the struggle went on. We were
fortunate. We were led by an emi-
nent leader like Mahatma Gandhi.
Therefore, in this cauntry, some of the
demands for which so many sacrifices
were to be offered to get tae adult
franchise, franchise for women, those
demands were achieveq without any
hesitation and without any struggle.

Our country became {free in 1947
and the verv first election was fought
in 1952 under adult franchise, no
matter what political party one might
belong {o. All of us in the House
were proud that here was a country
whose first election in free [ndia took
place on the basis of adult franchise:
and I think women had the equal right
with men. Now that is the experi-
ence that free India witnessed. One
of the reasons was that theer was the
tradition of the Indian mnational strug-
gle; there was the tradition of social
reform movement in the country and
as a resuly of that, adult franchise
and franchise for women, that was an
acceptable proposition in the country.
Right from 1952, our elections were
held not only on the basis of
adult franchise but no discrimi-
nation was shown in the case of

*Moved with the recommendation of the President.
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women; and these are the issues for
whida a prolonged siruggle had to be
conducted. In a country like Swit-
zerland, the right of franchise to
women was given only recently after
a prolonged struggle and consistent
mobilisation of public opinion.

AN HON. MEMBER: In UK, also.

PROF, MADHU DANDAVATE:; I
1eferred to that also. Therefore, I
say what was achieved on the basis of
a prolonged struggle was achieved in
our country without struggle, on the
basis of fre econsensus of the people,
the national consensug in the coun-
lry. What was {1e argument made
against reducing the voting age from
21 to 187 We are told that adminis-
ratively it will be an impossible pro-
position. We are told that jif it is
decided that youngmen between the
age of 18 and 21 are added tq the vot-
Ing list, the original estimate was that
30 to 35 million, the next estimate
waz 42 to 45 million voters will be
added gnd now it is estimated that
thcre wil] be an addition of 50
million voters, If we go into
the depth and if strict logic is
followed and if the same logic jg ap-
nlied to the question of adult fran-
rfrice, probably those who were in
favour of restricted franchise in the
country when the country become free,
they could also argue, jf adult fran-
chise is accepted. in this country, mil-
liong will have to be enlisted and the
process will be cumbersome one, It
will be an expensive process. We
cannot forget the fact that under the
British regime when the elections
were held in 'nis country, they were
held under restricted franchise. The
norms for voting were property and
wealth and on the basis of that, on
the basis of restricted franchise, the
elections were held. But rightly and
consciously free India decided to have
the electiong on the basis of adult
franchise, not worrying about the ad-
ministrative difficulties, no+ worrying
about the expenses involved, not trying
to draw a fine distinction between the
elites in the country and the so-called
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ignorant in the country. We were
told that if in this country the igno-
rant masses are given the right to
vote, in that case the democracy will
be destroyed. I myself belong to the
educational profession. I have seen
so many graduates and post-graduates
and I am not one among those wha
feel that pecessarily one who gets
the university degree is more
politically conscious and one who is
a villager and one who is ignorant,
one who is uneducated is supposed to
be less conscious. One the contrary,
in thig land of Mahatma Gandhi it
has been establisheg that those who
have gone through the trials and tri-
bulations of struggle, those who have
gone through the channels of con-
stru 'tive service, those who have gone
through <ocial reforms movements,
thosr who have taken concrete con-
structive activities. Very often they
develop volitical consciousnesg of the
order which is far ahead than the
cons~iousness of political personali-
ties who are supposed to be educated.
That is the exper.ence in this land of
Mahatams  Gandhi.  Therefore, we
rejected the proposition that educa-
tio is co-terminug with political
consciousness. A gimple man in this
country, th= so-called ignorant man
in the country the rural folk in this
country have the common sense and
theyv can alwayc judge the political
Issue. The« can judge the economic
issue on the basis of the empirical
knowledge that they acquire through
their experiences in life. The same
can be said about the youth. What
is the obje~tion of granting right of
vote to youngmen of 18. We are told
that youngmen gare immature. They
lack maturity. We are told that
manv of them ar-» delinquents. We
are told that many of them are cyni-
cal. But, this ig not the characteris-
tic of vouth alone. We have geen in
this country adult delinquency. We
have also geen in this country cyni-
cism of the old. We have also seen
in this country the cynicism and scep-
ticism some of the old politicians.
Let us not put all that blame op the
vouth. Therefore, ¥ am not prepared
to accept this propesition that young
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men in 20 to 25 countries in the
world, they are capable of moving
forward with a sense of maturity,
but only the young men and young
womeq in thig country are not capa-
ble of acquiring degree of maturity.
That type of discrimination ] do not
want to have. Therefore, I ‘feel that
young mep and women of 18 must be
allowed to vote, This is the rising
youth power in the country., Jaya-
prakash Narayan led certain move-
ments. Mahatma Gandhi leg certain
movements, Netaji Subash Chandra
Bose led certain movements. Pandit
Jawaharlal Nehru lej certain move
ments and he was able to build up
the youth power in the country. So,
it is a fact that that youth powel
which was built up in the national
struggles in 1920, 1930 and 1942 those
cadres were able to play an effective
role in the political life of the coun-
try. Those youngsters who had gone
through the radical social reform
movements in those days, they were
able to have their imprint on the
social and economic life of this coun-
try, After the dawn of freedom, for
some time the gspringg of young men
coming to Indiap politicg almost gol
dried up. Jayaprakash Narayan once
again trieg to rejuvenate the youth
power and a new youth power was
built up. We founq that large cadres
of young men came into the active
politics in the country. You may
differ with them. For instance, 1
would like to ask one question. Just
ag on the sone side, we in the opposi-
tion have deriveq inspiration from
Jayanrakash Naravan who built up
t militant youth power in this coun-
trv, only a few days ago, an hon,
member of this House, Shri Sanjay
Gandhi, passed away., 1 would like
lo ask the young men sitting on the
side of the ruling party. Here was a
young man who in his own way tried
to reflect in his own manner the sen-
timents and aspirationg of the yvouth
and he wanted to wield the youth
power. T ask, ghall his ‘followers, on
some technical pretex; when thig Bill
is put to vote try to vote down this
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Bill? ) would like to ask this ques-
tion. Therefore, my appeal to the
members of thig House is, don’t allow
this House to be divided op party
lines as far as this Bill js concerned.
This ig g Bill that cuts across party
lines. This is a Bill that cuts across
ideological lines. This ig a Bill that
really represents the hopes and aspi-
rationg of the youth and | hope and
trust that only from that angle, this
particular aspect will be taken pote
of. T

There js one more aspect to which
I would like to draw your attention,
In this country, as far as legal rights
are concerned, ag far ag rights in a
number of professions are concerned,
as far as rights of property
are concerned, all adults are
treated on par. Why is it that
in the field of politics alone we
should try to discriminate? What-
ever ig gecepted in the arena of law,
I would like thaj; thea game should
be accepted in the field of electoral
law as well. What happens in the
case of ordinary legal field, I would
like the same judgment to be utilised
in giving the political rights to the
youth. From that point of view, fhere
will be absolutely nothing wrong in
accepting thig Bill.

In some of the western countries,
a number of sociological studies have
been undertaken. Medical associa-
tions have undertaken the studies.
Those engaged in psychological ex-
periments have undertaken the
studies, Thev have come to a very
important conclution. With the rise
in tempo of technology, with the
development of science in various
parts of the world, it has been estab-
lished that even the degree or matu-
rity of the vouth grows in society.
For instance, if vou look at the his-
tory of our country a numbe, ~ of
vears back and a; ths history of a
number of western countries a num-
ber of vears back and if you try to
find out what exactly the intellectual
understanding and grasp of the young
men was at that stage anq whag is
their grasping capacity now with the
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advance of s:ience and technology,
you will find that definitely i, the
field of maturity, a tremendous pro-
gress has been made. And therefore,
with the development of science and
technology we find that as far as
youngsters are concerned, even the
degree of maturity hag grown and
thereby this particular argument that
those who are below 21 are immature
in their political judgment is com-
pletely nullified.

17 hrs.

In a number of countries, as | said
earlier, struggles had to be carried
on. Do vou want the youth of this
country to agitate and struggle for
the simple demand which cuts across
various party lines? The youth are
bound to ask us thig question. The
people of the old generation always
talk of experience. You always savy
that you have got certain inherited
value. They always tell us that ‘you
talk about the traditions, but what
about the new tradition that young
people are trying to Dbuild up?
Therefore, vou must respect the aspi-
rationg of the voung people just as
‘ha. must ¢rv to nreserve come of
the best of the 0'd We should be
able to have and preserve some of
the best achievements tf the youth
and one of the importants
asmects of youth iz that their
senfiments and aspirations must get
reflected in our democratic processes.
Then only the nation will be youth-
ful. There will he thrust in our
pnlicieq there will he dynamism in
our actions and the nation will be
able to gn ahead ¢o build up a new
modern India anq that is the reason
why this particular aspect ig abso-
luteiy necessary.

Sir, it is always said that there are
few organisations, irrespective of their
political affiliations, which are com-
ing forward with this point of view
demanding yoting rights for the youth
of 18, But it is not true. I may
quote here one instance. As early as
on Nevember 2, Shri C. D. Desh-
mukh who, at one time, was the
Finance Minister in the Government
of India, was addressing the Poona
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University Convocation gnd during
that address, as early ag on 2nd
November, 1972, he strongly pleaded
for right of voting to be given to
young people of 18 and he quoted the
1ilustration of a number of western
and other countries and he gaid that
the experiment has not failed the
exveriment hag succeeded in the
country,

Sir, as a student of Physics. I have
always believed that life is trial and
error and therefore, we must also
try to have trial and error
in politics. Ultimately parlia-
mentary democracy jtself js g process
of trial and error, @ Which cauntries
have succeeded in parliamentary
democracy? Only those countries
where options are open, where varioug
political partieg are allowed to contest
the elections. The electors have a
free choice and they can choose one
party or the other. On one occasion
1l may be the Labour Party that might
rule the UK,  at some other time it
may be the Conservative Party, and
again it may be the turn of the Labour
Party and that way the political
opinion may also vary fram one side
to the other. When there i a pos-
<ibility that people will give the feel-
ing to the Ruling Party that ‘if you do
not rule properly, there is a likeli-
hood of you being thrown away and
the other party being voted to power’
that itself will keep the Ruling Party
on ity toes. That is exactly what has
hapnened in our country. ™n 1977
somathine happened and in 1980 also
something happened. 1 welcome both
ths experiments because in 1977
those who suffered all the Emer-
gency excesses tolg Mrs. Gandhi:
“You will have +to go”. Bu#
when the Janata party due to internal
quarrels and squabbles could nat
carry on the administration for B
years, the same electorate told the
Janata Government: “You must also
quit” (Interruptions). Yes, you are
clapping for myself and yourself.

MR. DEPUTY.SPEAKER: Both for
1977 and 19880. You have dane very

well.



383 Constn.

PROF., MADHU DANDAVATE:
Either the clappings are for both, or
they neutralise each other.

So, let it be very clear that jt is
trial and error. Just g5 in adult
franchise we give even to the villager
who ig uneducated the right to vote
in this country. Young men must also
be given full gpportunity to see that
they exercise their franchise, thst thev
are able to play an effective rale.

There are certain distortions in our
political life, and they are not at all
the contributions of the younger gene-
ration in this country. We have got
the politicg of defections, we have got
the polities of piracy we have got the
politics of corruption. All these
distortions have been there. I do
not want to bring in any vindictivness,
I do not want to make reference to
any personalities, but jt is a fact that
if you look at the entire politics of
the last two or three decades, you will
find that all these distortions in poli-
tics have been there. Were these due
{0 young men?

In the State of Haryana I am told
one Member of the legislature had
crossed the floor 13 times.

MR. DEPUTY.SPEAKER: That
floor could afford only so much!

I ROF. MADHU DANDAVATE:
Scmcbody asked me why after 13
erassings ang double crossings and
treble crossings he was elected again.
Probably the electorate wanted to find
out w'nether he could break the
highest record.

Anyway. these distortiong were
there, and they, cut across party lines.
Even the Governments in which we
were in the olden days, defections had
~taken place. In the Comgress Parly
-defectiong had taken place. In the
Congress (1), the Congress (O), the
Socialist Party, the Swatantra Party,
the Janata Party take any party, it
had taken place. Of course I may
say with some exceptions in the leftist
partieg in this country, but whenever
1 refer to that, some people do not
like it. but it is a fact. Probably it is
due to their rigid discipline. Other-
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wise. irrespective of the party, defec-
tions have taken place,

SHRI SATISH AGARWAL (Jai-
pur): Haryana has a histary of its
own. Now the whole Government has
defected.

PROF. MADHU DANDAVATE: Just
as in the economy there are gmall
scale industrieg and heavy industries,
in the case of defections also there are
small scale defections and large scale
defections. I call it the trade in
political loyalty, and in it there is re-
tail and wholesale trade.

So, you will find all these distortions
and aberrations, but they have not
been brought in by the younger peo-
ple in the country So. why try to
put all the blame on the youngsters
of the country and have some imagi-
nary fear that if they are brought into
the picture, the political climate, the
political atmosphere, will be polluted,
that there will be more immaturity,
more damage will be done to polities?
What more damage remains to be done
now? There is no question of going
down further, we are already in the
godown. Let us not therefore suspect
the youngerg in the country. let us try
to put more faith in them. As love
begets love, confidence will beget con-
fidence, 1If we try to put confidence
in the youth, I am sure the young
people of this country are capable of
reciprocating it. If that is done, I
have not the least doubt that we will
be able to make the experiment in
parliamentary democracy a great suc-
cess in our country.

After all, when we think of the role
of the youth, let us not forget that it
ig not only participation in the Palria=
mentary institutions. A number of
fields are kept open to them—the
fleld of science, the field of trade, the
field of gervices, the army, research
etc. In all these flelds you will find
that the doors are kept open for them.
It has been my experience that when-
ever the doorg are kept open for
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young men, they find new avenues for
their development, they have their
own Senge Oof responsibility and there-
fare, if the youngesters are given the
responsibility of expressing by their
free will their own choice eof the
Government, whether at the State
level or at the Centra]l level. I am
sure that not only no damage will be
done to the country but a positive
service will be done and the hopes
and aspirations of ihe yauth will get
reflected in the administration of the
country and in tne governance of the
country. It is only in that perspec-
tive that 1 have brought forward this
Bill.

In the aims and objects of the Bill,
I have made it very clear that we
seek to amend the Constitution, it is
Article 326 which is basically to be
amended as a consequential cnange,
Article 19 will also have tq be slightly
amended. I am suggesting the ad-
dition of one more sub-clause, With
this amendment in the Constitution.
a new chapter will open and the youn-
gsters will ge the right to vote and
for the first time in this country, the
youngsters will feel just as the elder
statesmen. In different parts of world
some of them happen to be cagitalist
countries, some of them happen to be
‘commumnist countries, socialist count-
ries, and some of them happen to be
countries which base their economy
on cooperation,—irrespective of ideo-
logical considerations. a number of
countries had taken the youth into
confidence and have put confidence in
their youth and I hope and trust that
the same thing will be done in this
country also.

T am just asked a question by one
hon. member: ‘Are you conscious of
the fact that the West Bengal
Assemply and enacted a legis-
lation reducing the voting age
from 21 to 18 years’? Not only
West Bengal, probably in Kerala,
Andhra Pradesh in Maharashtra and
a number of other places, for elections
to the local bodies the voting right
has already been brought down from
21 to 18 years. I may tell you from
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our own experience that wherever
young blood has been infused into the
local bodies, I do not think, anywhere.

the local bodieg have been gpoiled, On

the contrary, there ig a new thruat, a

new element of dynamism. When that
has happened at the local level, if we

cannot expect the same thing to hap:

pen at the Central and State level,

all our talk of Gandhian values and

Gandhian concept of decentralisation

is meaningless. @ What has happened

at the local level, in the lower eche-

lons of administration is more impar- ,
tant. If there our experience is very

healthy, the same expeérience can re-

peat itself at the State level and

Central level. Therefore, I hope and

trust that the House will not divide

itself on this Bill. I would make an

earnest appeal, particularly to the hon.

Minister, I know that at the end of

the debate, he is likely to say that

he accepts the spirit of the Bill, but

rejects the Bill.

MR. DEPUTY-SPEAKER: Why do
you pre-suppose that? (Interruptions)

PROF. MADHU DANDAVATE: I
do not repeat the same phrase. But
something that phrase smells of
something else. (Intrruptions) Sup-
pose, we had done something wrong,
please do not follow us.

I will conclude by saying that T
do not expect from the hon. Minister,
when he intervenes, to say: “I accept
the spirit of the Bill, but reject the
bottle”. I do not expect that remark
at gll With that, 1 conclude,

MR. DEPUTY-SPEAKER; Motion

moved: —

“That the Bill further to amend
the Constitution of India, be taken
into consideration”.

SHRI M. M. LAWRENCE (Idukki):
Mr. Deputy-Speaker, Sir, I gtrongly
support the <Constitution (Amend-J
ment) Bill moved by Prof Madhu
Dandavate, The citizens of India who
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attain the age of 18 years are mature
enqugh for all other purposes except
choosing their representatives, This is
rigiculous, They are wise enough to
share, the responsibility to decide the
destiny, of thig country.

Before Independence, in my State,
Cochin, a princely State, the voting
right wiz given only to those who
were paying tax. The vast majority
of people were denied the right of
voting by the Maharaja. Likewise,
naw, the people who are in power are
dénying a considerable number of citi-
zens of our country the democratic
right of voting. I may say, this js a
cruel discrimination shown to the
youth’ of our country. This will only
help to create unrest and fissiparous
tendency among the youth of the

cquatry.

Already, some of the State Govern-
ments such as, West Bengal, Kerala,
etg.. as Prof. Dandavate pointed out,
hava accepted the voting age at 18
years for the purpose of elections. to
panchayats, municipalities, municipal
corpprations and districy councils, ete.
In Bihar also and in some other States,
they have done it, Hence tl}gre is
no meaning in barring this legitimate
right further even though we have
passed 33 yearg after attaining free-
dom.

Once agian, I strongly support this
Bill.

SHRI BARUSAHEB PARURLEKA_R
(Ratnagiri) : Mr. Deputy-Speaker, Sir,
1 stand to support the Constitution
(Amengment) Bill moved by Prof.
Madhu Dandavate. He has very ex-
haustively dealt with this particular

subject.

Sir, I will not take much time of the
august House. But I would like to add
two three points only. I feel that
thig i}l should have been brought
mygh earlier by the Government. 33

ks have now passed after Indepen-
E nce. I think, there will be no two
osnlom sbout this particular Bill. T
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would, therefore, join with Prof. Dan-
davate making an appeal {o all the
hon. Members to let us rise above
party lebels and see that, as early
ag possible, we amend this particular
article 326 before the youth of this
country indulge in agitations on this
particular jissue. The hon. Members
must be knowing that many youth or-
ganisationg jp the country have passed
resolutions and have requested the
Government to bring down the voting
age from 21 to 18 years. I, therefore.
feel that this Bill has been brought
forward by Prof. Dandavate right 1n
time ang it ig for us to consider whe.
ther we have to respect the wishes of
the youth which have been repeatedly
told to us through resolutiong passed
by them.

This particular Bil] intends to amend
article 326. In this article 326, the
word “adult” hag been used and the
word “adult” jtself has been explain-
ed in the subsequent part of this very
article and the word “adult” is equated
with a person why has completed 21
years of age.

I tried to go through the debates
of the Constituent Assembly on this
particular article which is article
189B. 1 find that the framers of the
Constitution, in their wisdom, did nat
consider this jssue of age, whether 21
or 18 years should be treated as the
age when a person can be said to be
“adult”. Dr. Ambedkar moved this
amendment and immediately, without
any debate, that wag accepted . It
seems, for the reasons given by Mr.
Dandavate, that it is high time for us
now to accept the suggestion made by
Mr, Dandavate in 'nig Bill He has
mentioned various countries—count-
ries in Europe. countries in Agia,
capitalist countries, gocialist countries,
communist countrieg where right to
vote is given to a person who has
completed 18 years of age. Not only
that: I would like to emphasize three
countries which are our neighbouring
countries—Sri Lanka, Pakistan and
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Bangladesh. If we take into consi-
deration thig particular fact ¢nat these
three countries, twq of which were
part of this very country, give the
right of voting 1o a person aged 18 and
treat a person aged as as an adult, why
should we not treat a young man of
18 of eur ceuntry ag an adult? If we
deny thig right to him, I think we
are insulting the youth of qur country,
Here is an opportunity for us to amend
what we have so far done,

Let ug take the case of a youth stay-
ing in Amritsar and another staying in
Lahore—at a distance of 30 kilometres
—or on the Bangladesh border, one
on the eastern side and one on the
western gide. The one on the wes-
tern side will not get the right to
vote because, according to our law,
he is not politically mature to cast a
vote, whereag the person on {ne other
side gets the right to vote. 'This, in
my humble submission, is a matter
which we have tq take into considera-

tion,

Apart from this, it was submitted—
of course subsequently it was rectified
by other Members—that it may be
said that a person may not be in a
position to make a political judge-
ment unless he reaches the age of
21. Bui exceptions have been guoted
in this very House. I may tell you
about the law in my State of Mahara-
shtra. In 1960 the Zilla Parishad
and Panchayat Samiti Act was enact-
ed and, priar to that, the Municipality
Ac¢t 'was there and, ip these Acts, the
riglat to vote has been given to persons
who have completed the age of 18.
In my <qubmission, if a person
can, at the age of 18, politi-
cally decide who should be his
representative in the Zilla Parishad or
Municipality, I do not think there is
any reason whny he would not be in
a position tq make a judgement or
decide who should be a Member of
Parliament or who should be a Mem-
ber of the Legislative Assembly So,
this is mo good ground. We also have
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evidence that our youth have shown
their discretion by electing théir re-
presentatives to local bodies.

Apart 'from that, in 6ur .cosintny,
from as long back ag 1875 "we -have
treated an adult as a person who has
compiéted the age of 18, We ‘have
the Indian Majority Act which men.
tions that a person whose guardian
has not been appointed under the
Guardians and Wards Act and whose
property has not been kept in the
custody of a court of law shall be
treated as an adult and g major when
he attaing the age of 18. There sould
be unformity of law. For purpos~
es of other tnings—for suing, for tak-
ing matrimonial decisiong for operat-
ing bank accounts,—we say that a per-
son is 3 major at the age of 18 but
for taking political decisions—only for
the purpose of selecting a candidate
for Parliament or the Assembly—he is
not politically mature! 1 submit that
this doeg not stand tn reason. Apart
from this it is discrimination.

So, in order to bring uniformity in
the law of Central Governmerit, T
feel this amendment js absolutely
necessary. In the circumstances I-feel
that, rising above Party levels, 'this
Bill chould be accepted by the House
and I strongly suppoft this particular
Bill.

*SHRT K ARJUNAN (Dharma-
puri): Mr, Deputy-Speaker, on behalf
of Dravida Munnetra Kazhagam, I
rige to express my views an the Cons-
titution (Amendment) Bill that has
been moved by Prof. Madhu Danda-
vate, which seeks: to introduce tie
much-needed amendment to Clause 326
of our Constitution for reducing the
voting age from 21 years to 18 years.
I wholeheartedly welcome this Bill.

Before the Courts of law and for
judicial processes involving finaneial
contentions, 18 years of 'age has been
fixed for treating one as ‘major’. The
signature of one who has attained 18
yearc of age has béen given légal re-
cognition, since he js considered to be

-

—

*Original speech was delivered in Tamil,
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a major. Under Article 326 of our
Constitution, the fountain-head of all
our laws, only those who attain the
age of 21 years are enfranchised. In
other words. 21 years has been fixed
for getting the voting right. Is this
not a real injustice perpetrated on the
youth of our country? It js really
a matter of condemnation that this

injustice should also get constitutional
sanction.

I will refer to certain statistics
published after every general Elec-
tions. It is said that the population
of our country is 65 crcores, out of
whom 36 croreg are the voters. Out
of thig 36 crores of electorate,
only 20 crores ‘nave  exercised
their franchise jn the recent
General Elections. This shows
clearly that less than 30 per cent of
our population exercised the franchise
in the recent Elections. There is no
time to go into detail about the apathy
of the 16 crores of people who have
not cast their votes. But it cannot
be disputed that they have not taken
interest in the electoral process of the
country. If this situation continues,
then democracy will not take deep
roots in our country. Many times we
have come across allegations that in
the elections people below the age of
18 years have cast votes. The hon.
Minjster cannot refute such allega-
tions because many responsible peo-
ple in public life have come across
such instances.

I would like to take this opportu-
nity to what Arignar Anna used to
say about the need for introducing
proportional representation system in
our elections. In the 1977 Elections,
the ADMK securedq 126 seats with 52
lakhs of votes and the D.M.K. got
enly 48 geats with 42 lakhs of votes.
In the 1980 Elections, the AIADMK—
Front got 92 lakhs of votes and won
165 seats; the D.M.K.—Congress-I
Front got 86 lakhs of votes and won
only 69 seats. The difference is just
6 lakhs of votes for 96 seats. Hence,
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Arignar Anna used to stress the need
for introducing proportional represen-
tation in the elections.

Shri Sanjay Gandhi was the inspira-
tional force behing the recent success-
ful Youth Movement in the country.
In many States, many young men
have become the Chief Minijsters.
With a view to translating his thoughts
into action, with a view to concretise
his dream into reality, the Govern-
ment must accept the genuine gemand
for reducing the voting age from 21
years to 18 years. It will in fact be
a fitting homage to the memory of
Shri Sanjay Gandhi that this Bill of
Shri Madhu Dandavate is accepted by
the Government,

By the age of 18 years, the youth
get background knowledge about oul
history, science etc. because they have
entered by then the portals of Univer-
sity. It is not easy for anyone to
entice them with political lollypops
of assurances and promises. The
D.M.K. leader Kalinzan Karunanithy
is the first man pressing for a long
time for reduction of the voterg age
from 21 to 18. The D.M.K, Members,
Shri Kandappan, in 4th Lok Sabha
and Shri Viswanathan in 5th Lok
Sabha had emphasised the need for
reducing the voting age limit from 21
years to 18 years. There is need as
also justification for reducing the
voting age limit from 21 years to 18
years, It is estimated that 7 crores
of youth have attained the age of 18
years. It ig very necessary to bring
them on the mainstream of political
life of the nation.

With these words I conclude my
speech, thanking you for giving me an
opportunity to participate in this
important debate.

*SHRI R. K. MHALGI (Thane):
Mr. Deputy-Speaker, Sir, I rise to
extend my wholehearted support to
the Constitution Amendment Bill
moved by Prof. Madhu Dandavate.

*The original speech was delivered

— - Ty T T

in Marathi,
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Within the time at my disposal, I
have to cover ag many points as pos-
sible,

At the outset, I woulq like to point
put three grounds on which I support
this Bill. This Bill will put an end
to the outdated ideas. In the second
place, this Bill will give a firm foun-
dation and a broad base to our demo-
cracy. In the political field the pro-
visions of the Bill will be a motivat-
ing force by itself. It will generate
an unprecedented enthusiasm result-
ing in the creation of a new vista of
opportunities. The Constitution of
India was formulated by the Constitu-
ent Assembly between 1947 and 1950.
During this period the granting of
adult franchise was the topic of dis-
cussion and debate of seminars on
many platforms and forums! Those
who adviocated adult franchise
were honoured as progressives! The
framers of Constitution stipulateg the
age of 21 in view of the public opinion
which prevailed at that time. A
period of three decades has passed.
The young generation has become
politically conscious and insist that
they must enjoy their due political
rights and one can certainly under-
stand their point of view. The efforts
have been made in this direction in
the world since long and we are for
the first time thinking along these
lines. There are more than 30 coun-
tries in the world who have granted
franchise to the young men and
women of 18. Many countries with
whose names we may not be familiar
have also given the power of franchise
to the young boys and girls of 18.
When this idea is accepted by the
world, why should India alone lag
behind? India is the biggest demo-
cracy in the world. She should not
imitate other nations pbut should take
the lead. The new ideas must be
accepted, progressive ideas should be
placed before the Indians. 30 coun-
trieg are already ahead of us. We
have to see seriously that no other
country surpasses us in this regard by
making the provision in the Constitu-
tion that franchise can be exercised
at the age of 18, 1If this provision is
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made, I am sure, Sir, that Indian
democracy wil] stand on a firm foun-
dation. If thig provision is accepted,
the names of 8 crores of youth voters
will have to be added to the voters'
list jn 1985. But that will not cause
a greater loss. Those who believe in
a status quo and refuse to go ahead
will not like my idea and the objec-
tive of Prof. Dandavate’s Bill.

I don’t think that addition of 8
crore voters to the voters’ list will be
a burden even if we have to bear
some financial burden, it will not make
much difference. Those who cherish
the dream of revolution through
democratic means, should not oppose
this Bill and argue that the addition
of 8 crore voters will impose a great
burden on the public exchequer. Sir,
young man and woman of 18 is given
the right to cast a vote for Municipa-
lity, Zila Parishad and Corporation
elections, in Karala, Maharashtra and
Bengal. When a young man of 18 is
entitled to exercise his franchise at
Municipality or Corporation elections,
it would not be proper to deprive him
of this right for the Lok Sabha or the
Legislative Assembly elections. It
would only create psychological
inferiority complex in the younger
generation. It ig our duty to see that
the younger generation does not suffer
from thig complex. This provision is
necessary to make young people aware
of their responsibilities and to infuse
enthusiasm in them. New schemes
should be planned with this objective
in view,

A young boy of 18 can join the
Armed forces and can receive rifle
training. He is permitted to shoot a
rifle, but he is not entitled to cast his
vote in a ballot box. Is the ballot
more important or the bullet? In a
democracy, ballot js more important,
not the bullet, If you talk of matu-
rity in the context, I would like to
point out that a young man of the
present generation has more political
awareness and maturity than the old
man. At the time of elections the
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subject of choosing our representa-
tiveg goes on in our houseg and those
young men who have not the right of
franchise argue and discuss with their
parents who cannot satisfactorily
answer the questions asked by their
wards, It is our common experience
that those youths who do not have the
right to vote are fully mature enough
to grasp ninetieg of politics.

I would like to conclude my speech
with one suggestion. Article 326 of
the Constitution of India has pres-
cribed a2 minimum age for a voter. I
feel that the upper limit should also
be fixed up for contesting elections.
We find that people of 65 or 70 con-
test elections. I don’t intend to insult
anybody in this House who js advanc-
ed in age. Sir, the age limit of a
Judge of the Supreme Court has been
fixed at 65. Similarly, for a Member
of Parliament the same age limit
should be prescribed. After attaining
that age., he must give up the mem-
bership to take up service of the peo-
ple and educate them on the basis of
his experience in politics. The age
limit should at 65 in case of Lok
Sabha members and 60 in respect of
memberg of Legislative Assembly.

I request in all earnestness that this
provision be accepted. I once again
extend my whole hearted support to
this Bill.

SHRI XAVIER ARAKAL (Ernaku-
lam): Sir, I am supvoorting this Bill
in its full spirit—to the fullest extent.
That is because, in the Evolution of
voting rights in this country and
abroad as well, there have been
changes stage by stage both in the
voting right as well as in the age.

As mentioned earlier by some of the
speakers, formerly, the right to vote
was confined only to the landholding
people, the aristocrats. But, later, it
wag changed and that came to the
commonman. In the same way there
came the change in the voting right.
Thjx was all through a process of
evolution. I am happy at thig junc-
ture that Professor Dandavate has
brought forward this Bill,
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In the Statement of Objects and
Reasons, he has siated the reasons for
it and has requested us to amend
Articles 19 gnd 326. But I have one
doubt in my mind. That is he has
not mentioned anything in the State-
ment of Objects and Reasonsg for
amending the Representation of the
People’s Act. I am told by Professor
Dandavate that jt may not be neces-
sary once this is accepted or this
article js amended. However, in sub-
mitting his valued strong reasons and
grounds he has mentioned about cer-
tain previous movements which gave
a boost and recognition to the youth.
He also mentioned about late Jaya-
prakash Narayan's movement starting
from 1971 which aimed at total revo-
lution but brought the nation to total
chaos. That approach and use of
youth may not be contemplated here.
Take them to the proper path. Of
course, the right to vote ought to be
given. The youth in our country
have played an important and decisive
role. There is no doubt about jt. If
you go through the Articles written
by the Father of the Nation, Mahatma
Gandhi ji, in Young India his appeal
wag to the youth and educateq of that
time. That is very pertinent at this
moment. We want change. We want
young people to come forward. The
future of our nation is vested with
the vouth. There is no doubt about
it. Youth played a decisive role in
the last General Elections. Professor
Dandavate pointed out how youth was
dis-appointed and they were quite
right to bring back the nation to a
strong leadership. Youth has given
an aim and an object in this country
but we have lost its leader. Profes-
sor Dandavate paid glorioug tribute to
Sanjay Gandhi. He was an object
and ideal for the youth of the nation
to look at but he is gone. T pray his
vision, the spirit and the power may
survive and spread all over this
nation.

Sir, I am proud of my State, Xerala.
Our State for local welections has
brought about this amendment and
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the age-limit jg eighteen. The pheno-
menon of many youngsters being in

good positiong discharging their pub-
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Therefore, I sup-
the hon’ble Minister will consider this

It pricks our conscience. They
are to be made accountable to society.
That is why in full spirit I support

this amendment. Youth is the mov-
appeal and make an appropriate state-

ing spirit of India and the leading
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port this Bill in its full spirit.
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MR. DEPUTY-SPEAKER; Shri
Mool Chand Daga; but on one condi-

tion that when there is reply, you
must be present.

3 4,5,

TR I & Y AgL | HA T &
W T A T AL FW THT
qER AW ARETH A 84 AT
173 & # & i
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i g @ © THT g, AT IT B

“SHRI R. K. MHALGI: You are sug-

-gesting- an -amendment to the Bill.

SHRI MOOL CHAND DAGA: I am
just asking ‘the mover to reconsider
in the light of the 'gbservations which
I am going to make.

SHRI R. K. MHALGI: You are ot
opposing it.

SHRI MOOL CHAND DAGA:
Please just listen. There are certain
Acts like Indian Succession Act,
Indian Majority Act, 1875, Guardians
and Wards Act, 1890 etc.

& TN qagd W Ay Pt T gt

¥ WICE &1 fwaw 081 g — ST &
& T q€ 0 &M § qa9T I5 g |
SN Iq & A AE Pavaawr Paan
€ - 99 18 A & TA% qqa1 § &
¥ W HemiE? At wE gidr 2 18
g9 § 21 g9 & APwE 39 &

AN HON. MEMBER: That ig for the
cold countries.

SHRI MOOL CHAND DAGA: I am
asking you to consider it.

TA R AAFTA RN AEH G- - -

MR, DEPUTY-SPEAKER. You
may please continue next time.
18 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, June
30, 1980/Asadha 9, 1802 (Saka).
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